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Order of the Tribunal  

18.. L. 02 
C. . 	•O/- dosited 	 Heard Mr.G.K.hattacharjee 

;learned counsel for the applicant 
Dated iL. 4.7/ L/ 	 and Mr.S.Sengupta learned Railway 

Rej'ifh 	 Counsel for the Respondents. 

The applicant has challenged 

lgUty of the order dated 1.1.2002 

H 	 : 	 Annexu're 1 transferring the appli.. 

cant from the Mirero*ave Organisa.. .4 47e. 	 tion in the Telecommunication Depart 

ment to the post of Safaiwa].a in 

he Medical Department. After hearing 6 7 	 the learned counsel for the parties 
I the application 	teThe 
respohdents are directedLas to why 

'3 	 the operation of the imp.tgned order 
dated 1 • 1 • 02 shall not be granted, 

;Meanwhile, the operation of the 

1mpugned order dated 1.1.02 

stayed tiii the next date9 3 
	o.>  

4----- 	(.A 
List on 20.2.02 for the 

ordeksot 

in 	 Mwber 

I 
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11 of 2002 

20.2.02 	The Resondent5 are yet to file the 

Crie/edJc//- - 	 written statitent. !ir.S.Senupta learned 
Railway counsel prays for time to file 
written statnent. Prayer is allowed. 

List on 22.3.02 for orders. 

In the meantime, the Interim order 
' U1 

dated 18.1.02 shall continue. 

N- Vice-Chairman 

im 

:' At the request of Mr.S.engupta 
learned Railway counsel fO*E weeks tl*e 

is allowed for filing of wt*tten etate 

aent. List on 26.4.02 for filing of 
written statement and further orders. 
Meanwhile1  the interim order dated 
18.102 shall continue. 

Member 

List on 17.5.02 to enable the 

respondents to file written statement. 

Meanwhile, the interim order dated 
18.1.02 shall continue, 

Vici;:ZhaIrman 

22.3.'02 

J5 7 

'LOTey  

•lt* .  

-q_26.4.02 

o-id I/h 

'c/iL_ /V)4 Ll Cb 

lm 

•4'• -.)Yl,1Lw(-l?.s.az:: 	Mr. S.Sengupta, learned Railway 

	

.. 	
Standing counsel for the Respondents requests 

for further time to file written statement. 

List on 21.6.2002 for orders. Meanwhile, 

interim order dated 18.1.2002 shall continue. 

oJc2e- oici,/9/7° '2- 

OP 
A'4 C0wY'Q. 	12— 	 M em b at 

)-J1t 	 tnb 

-4bW,w 	--- 

ka-. 
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Notes of the Registry Date 	 Order of the Tribunal 

21.6.02 

	

	
Written statement has b

(  
filed. Case is ready for hearirqon 

2.8.02. 

_ 	 Member 
im 

V  0',  L 

p 

H 
6.8.02 

 

23.8.2002 Mr.B.Choudhury appearing for Mr.G.K. 

Bhattacharyya, learned Sr.counsel for the 

applicant prays for adjournment of the ca-

se on account of his personal groün. 

Mr.S.Sengupta, learned counsel for 

the respondents has no objection. 

Prayer is accepted. List the case 

agafli for hearing on 13.9.2002. 

S 

 

C4 

rt4T I 

L,LAt, 
Member 

bb .t 

10.9,02 	 List for hearing on 13.9,02, 

i-. 	 Dlce-Chajrman n 

/ 

V 

lm 

As agreed by the learned counsel 

for the paries the case is adjourned 

to 23.8.02 for hearing. 

Vjce..Chajan 
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Notes of the Registry T Date 	 Order of the Tribunal 

20.9.02 !: 	List on 24.9.2002 in presence of 

Mr.5.Sengupta, learned counsel for the 

Railway 	 i vtci' 

V 

nib 

i 
91 

• 	 4 • 

26.9.02 [ 	Judgment delivered in open 'ourt, 

kept in seprate sheet. The application 

is dinissed in terms of the order. No 

1order as to costs. 

HH 
Vice-Chairman 

mb 

Vr 	 I 
-?7 

iL 	4 6 
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.1  4 	
RPOI'4NT(S) 

4mr. S. seng iqpt,?1. ,_, UVuCfi FOt 

	

1 	 tSPONi)iNT() 

AION ' -BL MR JUSTICE D.N.CHOWDHURY, VICE CHIRMN. 

i-ON'3L 

Whether Repo rters o local papers may. be  allowed to see 

It he judgment 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
judgment 7 

Whether the judgment is to be circulated to the other 

Benches 

Judgment delivered by Hon 1 ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNL, GUWPHTI BENCH. 

Original Application No.11 of 2002. 

Date of Order : This the 26th Day of September, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CH1IRMN. 

Sri Ashim Kumar Dev 
S/o of Sri \mulya Bhusan Deb 
Presently residing at Sitalabari 
Colony, Lumding. 	 . . . . applicant. 

By Sr. 	Mvocate Mr.G.K.Bhattacharjyya & 	Bikram 
Choudhury. 

-Versus - 

Union of India 
Represented by the General Manager 
N.F.Railway, Maligaon 
Guwawati. 

General Manager (P) 
N.F.Railway, Maligaon. 

Medical Director 
Central Hospital, Maligaon 
Guwahati. 

Deputy Chief Signal & 
Telecommunication Engineer 
Microwave, N.F.Railway 
Maligaon. 

Senior Section Engineer (R) 
, Lumding. 	 Respondents. 

By Mr.S.Sengupta, learned counsel. 

ORDER 

CHOWDHURY J. (V. C.) 

This application under section 19 of the 

Administrative Tribunals Pct, 1985 has arisen and is 

directed against the order dated 28.11.2001 passed by 

the respondent No.2 General Manager (P), N.F.Railway, 

Maligaon, Guwahati recalling the earlier order dated 

31.8.2001 in respect of the inter departmental transfer 

Contd./2 
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and the consequent order dated 1.1.2002 by which the 

applicant was transferred and posted as Safaiwala under 

Medical Director, Central Hospital, Maligaon in the 

following circumstances : 

1. 	The applicant was recruited as Safaiwala a 

Group "D" post after holding the selection in 23.6.98. 

The applicant accordingly joined the said post. While 

serving as such the applicant submitted an application 

before the respondent No.2 through proper channel 

praying for his transfer from Safaiwala in 

H&MI/Pandu/N.F.Railway to MW Organisation under Dy 

CSTE/MW/MLG on accepting the bottam seniority. The 

applicant furnished the detail particulars, wherein it 

was mentioned his date of birth as 11.7.1971 and his 

date of appointment as 23.6.1998. The said application 

was duly forwarded by the Medical Director, Central 

Hospital, Maligaon to the GM(P), Maligaon, N.F.Railway 

with full service particulars of the applicant. By 

office order dated 31.8.2001 the respondents acted upon 

his application and passed d an order 

transferring him from Medical Department to Signal and 

Telecommunication Department in MW Organisation on his 

own request and posted as Khalasi in the pay scale of 

Rs.2550-3200/- under Dy.CSTE/MLG subject to the terms and 

conditions mentioned in the communication. The said 

order was passed with the approval of the Chief 

Communication Engineer the competent authority. 

Consequent to the aforementioned office order the 

Contd./3 
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applicant was posted as Khalasi in the same pay scale at 

Lumding under SSE/MW/R/MLG at his own request vide 

office order No.283/l/2/(MW)Pt.III-629 dated 7.9.2001. 

In terms of the aforementioned order the applicant was 

transferred to Telecommunication department at his own 

request vide order dated 17.10.2001 passed on behalf of 

the the Medical Director, Central Hospital/MLG. By order 

dated 10.10.2001 the applicant was spared from the 

establishment of the Medical Department enabling him to 

report the new assignment as Khalasi at Dy.CFTE/MW/MLG. 

The applicant accordingly joined on 29.10.2001. While 

the applicant was working in the Microwave Department at 

Lumding he was served with the impugned letter 

No.E/283/156(N)/Pt.I dated 28.11.2001 addressed to the 

Medical Director, Central Hospital, Maligaon on behalf 

of the G.M. (P)/MLG whereby the Medical Director, Central 

Hospital was informed that the inter department transfer 

order of the applicant as Safaiwala from Medical 

Department to MW Organisation as Khalasi at his own 

zo 

request which was issued vide office order dated 

31.8.2001 was to be treated as cancelled and the Medical 

Director was directed not to release the applicant from 

his end. By the impugned order dated 1.1.2002 the 

applicant was transferred and posted as Safaiwala under 

MD/CH/MLG in the same pay scale, legitimacy of which is 

assailed as arbitrary, discriminatory and unlawful. 

2. 	The respondents submitted its written statement 

and contended the case of the applicant. In the written 

Contd/4 
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statement the respondents pleaded that after serving for 

about 3 years 14 days in the parent organisation 

i.e.Medical Department as Safaiwala he applied for inter 

departmental transfer as Khalasi to another department 

under Dy.CSTE/Microwave/Maligaon, N.F.Railway and his 

application was forwarded by the Medical Director,Central 

Hospital, N.F.Railway, Maligaon vide letter dated 

21.8.2001. His application for such inter-departmental 

transfer was however escaped proper scrutiny in office 

and his transfer request was wrongly processed though the 

Railway Board Orders on the subject clearly stipulated 

that request for change of category from Safaiwala was 

not to be entertained for five years from the date of 

their appointment. In the meantime transfer order was 

issued and the applicant joined in the Signal Department 

in the new category post i.e. Khalasi under Signal 

Department. On detection of the above mistake, order was 

issued by General Manager (P), Maligaon on 28.11.2001 

cancelling the previous order of change of category and 

the inter departmental transfer and DSTE/MW/Maligaon also 

issued order dated 14.12.2001 for repatriating the 

applicant to his former post of Safaiwala in his parent 

department. In the written statement the respondents also 

stated that several similar requests from the staff who 

were senior in service to that of the applicant in 

Medical as well as other departments were also lying 

pending and had not processed keeping in view the 

Railway Board instructions. Since the order was 

Contd./5 



:5: 

passed erroneously the impugned steps were taken by the 

respondents bonafide with a view to protect the public 

interest. 

3. 	Mr.G.K.Bhattacharyya, learned Sr.counsel for the 

applicant assisted by Mr.Bikram Chaudhury, assailing the 

impugned order contended that the authority fell into 

obvious error in reviewing its own order to the 

detriment Of the interest of the applicant in a most 

unlawful fashion. Mr.G.K.Bhattacharyya, learned Sr. 

counsel submitted that all the relevant facts were placed 

before the authority and the entire service profile of 

the applicant was known to the authority and thereafter 

it took a decision on assessing all the relevant factors. 

Mr.Bhattacharyya submitted that the plea raised by the 

respondents for reviewing its order for not completing 

five years of service cannot be sustained on the face of 

its own Railway Board policy decision dated 29.8.1997. 

The learned counsel submitted that the restriction of 

five years service is nota complete embargo. The 

aforementioned restriction is not to he construed to arrest 

the movement of Safaiwala to other categories. 

to 
Mr.Bhattacharyya also brought/my notice to the procedure 

in respect of recruitment of Group-"D" Railway servant 

and more particularly, the provision mentioned in Clause 

(xiv) pertaining to Recruitment by transfer. The learned 

counsel submitted that under the aforementioned 

provisions Safaiwala of all departments mayht'aflfetied 

Contd ./' 
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to the Mechanical Engineering, and Transportation (Power) 

Deptt., Traffic & Commercial Deptt. and to the work side 

of Engineering Deptt. Such transfers should not, 

howerver, exceed 10% of the annual intake of Safaiwala 

provided the following conditions are fulfilled : 

"(a) be literate where necessary. 

possess 	physical 	standards 
prescribed for recruitment to that 
Department/workship. 

be less than 35 years of age except 
in the case of staff transferred to 
categories lying in the channel of 
promotion of running staff for which age 
of 28 years would apply; the age limit 
being relaxed by 3 years in the case of 
persons belonging to scheduled castes and 
scheduled tribes only in the case of 
transfer to categories lying in the 
channel of promotion of running staff and 
not in any other cases; and 

have the aptitude for work to which 
they are to be transferred." 

4. 	Countering the submission of 

Mr.G.K.Bhattacharyya, learned Sr. 	counsel 	for the 

applicant, Mr.S.Sengupta, 	learned Railway Standing 

counsel submitted that five years restriction would not 

construe to stop the movement of Safaiwala to other 

categories provided the special provision mentioned in 

Indian Railway Establishment Manual, Vol-I, Revised 

[, 	 Edition 1989 thereof are complied with. Mr.Sengupta, 

learned Railway Standing counsel submitted that as per 

the correction slip no.132 Para 179 	(xv)(\) 	is 

substituted indicating the recruitment by transfer. 

Mr.Sengupta in course of his submission referred to 

ldvance Correction Slip No.132 of IREM, Vol -! (1989 

Edition) which is reproduced below :- 

Contd./7 



() Gangmen in regular employment may be 
transferred to the Mechanical Engineering 
and Transportation (Power) Deptt., 
Traffic & Commercial Deptt. and to the 
Works side of Engineering Deptt. Such 
transfers should not, however, exceed 10% 
of the annual intake of Gángmen nor 10% 
of annual intake, in the relevant 
recruitment categories of each of these 
Departments to which Gangmen are 
trasferred. Khalasis of the Stores 
Department and Safaiwalas of all 
Departments may likewise be transferred 
to the Mechanical Workshops, but will be 
reckoned aginst the same 10% annual quota 
of vacancies in the Workshops as is open 
for absorption of Gangmen. The Railway 
servants concerned should be suitable in 
all respects, i.e. 

be literate where necessary, 

Possess physical standards prescribed 
for 	recruitment 	to 	that 
Department/Workshop, 

have the aptitude for work to which 
they are to be transferred. 

be at least 45 years of age in the 
case of Gangmen and 35 years of age in 
the case 	of 	Stores 	Khalasis 	and 
Safaiwalas of all Deptts. 

(B) regular Gangmen who are transferred 
to Works Branch/Workshops/Traffic and 
Commercial Deptt. will count half the 
length of continuous service for 
seniority in the new cadre in which they 
are absorbed. Similarly Stores Khalasis 
and Safaiwalas of all Departments who are 
absorbed in the Workshops against the 10% 
quota will count seniority to the extent 
of half the length of continuous service. 
However, Gangmen above the age of 45 
years and Store Khalasis and Safaiwalas 
upto the age •of 33 years who are 
transferred over and above the quota of 
10% will not be eligible to count any 
portion of their service for the purpose 
of seniority." 

Mr.Sengupta submitted that the applicant did not complete 

35 years as on the date when the application was made or 

on the date on which the order was reviewed. Since the 

applicant, did not complete 35 years at the time when 

aw l 

Contd./8 
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application was made or when the order was reviewed and 

also the 5 years service 	as 	pointed out, the authority 

thought it fit to review its earlier order. 

On the conspectus the application of the 

applicant for his transfer from Medical Department as 

Safaiwala to the Mechanical Workshop was considered and 

accordingly order was passed to that extent. But 

subsequently, when it was brought to the notice of the 

authority the authority passed the impugned order. The 

records indicated that the applicant submitted application 

for transfer on 31.7.2001, on that day the applicant was 

3 years 14 days as Safaiwala. The Medical Department 

forwarded his application on 21.8.2001. The authority 

processed it on 22.8.2001 and accordingly was passed on 

31.8.2001. The matter was thereafter again brought to the 

notice 	of the authority in 	the Note 	sheet dated 

12.11.2001. The concerned authority examined 	all the 

aspects and it was observed that the order dated 31.8.2001 

was issue in violation of the Board Circular and 

accordingly the authority cancelled the same. 

From the materials made available to me it was 

apparent that the applicant was not eligible to be 

considered for transfer to the Mechanical wing. The 

authority, however, at the first instance accepted the 

application of the applicant. 	Mr.G.K.Bhattacharyya, 

learned Sr. counsel for the applicant submitted that the 

authority accepted the request of the applicant and passed 

the order dated 31.8.2001 with full responsibility. Though 

Contd./9 
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the guidelines of transfer prescribed the period of 

service, the employer was within its competence to relax 

the same and the authority, by accepting the request of 

the applicant, consciously passed the order dated 

31.8.2001 on thereby impliedly relaxing the condition of 

the Railway Board Circular, submitted Mr.Bhattacharyya. 

However,, the records placed before me did not indicate 

any such exercise on the part of the authority. The 

application for transfer from. Medical Department to 

Mechanical wing of the applicant sa.s accepted in a 

routine manner without addressing its mind to the 

eligibility conditions. It only considered the vacancy 

positions. Admittedly the applicant did not complete 

five years as Safaiwala from the date of his 

appointment. ' As per the Railway Board's letter 

No.E(NG)I-97/TR/39 dated 29.8.97 the request for change 

of category from Safaiwala could not be considered for 

five years from the date . of appointment. 

Mr.G.K.Bhattacharyya, the learned Sr. counsel, referring 

to Paragraph 2 of the said letter submitted that it did 

not deter movement of Safaiwala's to other categories as 

specific provision of TREM-1989 vide Para 179 (xv)(). 

Needless to state that such transfer was to be confined 

10% annual quota of vacancies in the workshops, which is 

not the case here. Subsequently, when the matter was 

brought to. the attention of the authority, corrective 

measures were taken. There is no illegality in reviewing 

an 	administrative 	decision 	in 	the 	facts 	and 

Contd . /10 
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circumstances of the case. 

For all the reasons stated above, the 

application is liable to be dismissed and accordingly 

the same is dismissed. There shall, however, be no order 

as to costs. 

The interim order passed on 18.1.2002 stands 

vacated. 

D.N.CHOWDHURY 
VICE CHIRMN 

/ 
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IN THE CENTFAL ADMINISTRkTIVE TRIBUNAL : GUWA!4ATI 

BENCH, GUWAHATI 

An application U/s 19 of the Administrative Tribunals 

ct, 1935) 

O.A. 	o 

Sri Ashiro. Pumar Deb, 

Son of Sri Amulya BhusanDeb, 

Presently residizg at Sitalabari 

Colony, Lumding. 

pplicant 

-Versus- 

Union of Tndia, 

(Represented by the General 

Managc, N.F. Railway, 

Ialiqaon, GuwahatU. 

General Manager (P)., 

N.F. Raihiay, Maligaon. 

Medical Ditectot, 

Central Hospital, Maligaon, 

Guwãhati. 

Deputy Chief Siga1 & 

Telecommunication Engineer, 

Microwave, N.F. Railway, 

Maligaon,. 

I 

Contd.. 
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A 

Seniot Section Engineer (R), 

Mircrowave, Lumding. 	- 

Respondents 

i.. PRTICT3LARS OF THE OPJ)ER AGAINST WICU THE 

APPLICATION IS MADE 

(1) 	Order No 	Et283/156(N)/Pt.I dated 28.11;01 

passed by the Respondent No.2 cance1ing the 

inter-departmental transfer of the applicant. 

(ii) 	.Qffice Order No. E/283/1/1 (Mfl) Pt. viii dated 

1.1.2002 passed by the Respondent No.4 

purportedly transferring the applicant from 

the Mircrowave Department to the post of 

Safaiwala under the Respondent No.3, 

1UBISDICTION OF THE TRIBtJNAL 

The applicant declares that the subject matter 

of the orderS against which he wants redressal is within 

the jurisdiction of this Tribunal. 

LIMITATION 

The applicant further declares that the 

application is within the limitation prescribed U/s 21 

' 	2'i-of the Administrative Tribunals Act, 1985. 

t 

c 	- 
FACTS OF TEE CASE 

1. 	That, the applicant on being selected in .  a 

recruitment interview and after completion of all 

Contd. 
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fdrmalities was by order No. E/227/2Pt.ItI date 

23.6.98 appointed as a Safaiwala in Group 'D' by the 

Respondent No.3 at Pandü. The, applicant had duly joined 

his duties and he continued to serve the departmental 

faithfully. 

	

2. 	That, after working for some years the 

applicant came to know that there was absolutely no 

scope for advancerneilt in the Medical epartment and as 

such he On 17.7.2001 submitted an applicat& to the 

Respondent No.2 through proper channel prayinq that he. 

be  i'ransfered and posted to the Mircrowaye Organisation 

under the Respondent No'1. The afotesaid appiicaivraS 

dtiiyc forwarded to the Respondent No2. 

• . 	Copies of the application and 

forwarding letter are annexed. 

herewith and marked as Annexure- I & 

II respectivTely. 

	

3. 	That, the office of the Respondent No.2 duly 

processed the said application filed by the applicant 

and the Respondent No.2 by his order No. E/283/156 (N) 

Pt. - I dated 31,8.01 transferred the applicant from 

the Medical Department to the Signal . & 

• 	TelecommunicatiOn Department at his own rquest .and 

• . posted him as Khalashi under Respondent No.4. In 

pursuance to the said order the Respondent No.4 by his 

• 	office order No. E/283/1/2 (f) Pt. 111-629 dated 

7.9.2001 posted the applicant as Rhalashi in Lumding 
' 5 5  

• 	under Responde.flt No.5 at his own requet. The 



- 	 -.--- .- 	 .- 	 -... - -- 

- r 

- 	. 	 4. 	 . 
I 	 ry  

Respondent No.3 also by his office order No. E/283/2 

(CCNSVY) Part -. IV dated 17.10.2001 issued order 

ni.rr.rLng him, to the Telecommunication department 

and by his order date 19.10.01 spared him -from the 

establishMent to report for duty in. the 

te lecorrimunication- department. 

Copies 	of 	the 	aforesaid 

comnmuniation' are annexed herewith 

and marked as nnexure-III, IV, V, 

VI and VII respectively. 

4, .. 	That,. the applicant on being spared joined as 

Khalashi in the Microwaye: Lumding under Responde.nt No.5 

arid his last pay certificate from the Medical 

department and other formalities for inter-dearLIneLLai 

transfer :were also completed. 

Copies of his joining report arid LPC 

are anriexed herewith and marked as 

Annexure- VIII and IX respectively. 

D. 	 That, afthr joining the Mirrowave Department 

at Lumding the applicarYt has been rendering serviced and 

he has received salary from. the new department till 

date. As .suèh, the applicant was surprised when he caine 

to know that the Respon$nt No.2 by the :  impugned letter 

No. E/283/156 (N)/Pt. I dated-28.11.01 addressod to the 

Respondent No.3 had cancelled the inter-departmental 

transfer of the applicant. Since the applicant had 

already joined the new post there could be no question 

o f cLLlcClixig Lhe id intr-departmental transfer and 

Contd.. 
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apparently no action was taken and a copy of the order 

was not served on the applicant. 

A copy of the letter dated 28.11.01 

obtained by the appiicarr, is annexed 

herewith arid maked as Axtnexure-X 

That the applicant has now came to idw that 

the Respondent No.4 by his office order No. E/2831111

(MW) 	Pt. VIII date 1.1,2002 has among others 

transferred the applicant who is serving as a Helper 

in the. .MirrowaVe Department, Lumding to the Medical 

Department as Safaiwala. 

• 	
A copy of the said order is annexed 

herewith and marked as AnneXure-XI' 

That 'tha applicant begs to state that he has- 

aged ailing parefl$ who are dependent on him and he hs 

already started his estab1iShrttert in Lumding •by taking 

up rented accômniödatiOfl-. The impugned transfer order 

are 	apparently 	arbitrary 	arid, 	
passed 	without 

jurisdictiOn and the applicant has been advised that he 

has a good chance of succeeding in the aplicat.iOri and 
as such unless some interim orders are passed the 

applicant will siiffer irreparable loss and injury. 

5. . GROUNLS'FOR RELIEF wITa1.  LEQAL P?SYISI2! 

I. For that the imiuqncd orders were passed in a most 

arbitrary mannerwithoUt proper applicatiOflOf mind and 

as such the iiçugned orders are bad In law and are 

liable' to set aside. • 	 . 

Contd.. 
/1k4Li. 
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Ii. For that the app1iCait had submitted an application 

for his inte r -departmental transfer to the MicroWave 

Organisatiofl and the Respondent No.2 after obtaining 

the approval of Chief ConmUniCat10n Engineer had 

transferre 
d the applicant from the Mdica- departmflt 

to the Signal and Commliniat10n Department by accepting 

bottom seniority of Khalashi in the Mircrowave  

Department and he had duly loined the new department. 

• and has drawn his salary and as such it 
±5 not now open 

to the authoritie to ancCl the same and as such the 

impugned orders are bad in law and areliable to be se 

aside. 

• 	
iii. For that the authorities after considering the 

application of the applicant and after obtaining 

approval from the concened authorities had ±ssud the 

risfer order and the applicant had 
inter_departmental tra  

• acted on the said orders and as such it is not now open 

to the authoritieS to go back and cancel the orders and 

as such the impugned orders are bad in law and are 

lilo to set aside. 

Fo that since the inter_departmental order was 
1

.  

aldy given • .efectt9O and the same cannot be 

ustifiable reason and as such canceed without any j  

the 

r that the applicant was working in the 
MircroWave 

ioi gnisation and he was transtetred to the Medical 

Depatmëflt and the impugned order was passed by the 

épo'det No4 who does nol have any jurisdiction to 

transfer order and as such the 

• 	 Contd.. 

/'kv 



7. 	.. 	 . 

• 	 ., 	 . 	 . 	 . 	 . 

• 	 . 	 •., 	 . 	 . 

• 	
impugned orders having been passed without 

jurithctiQfl is bad in law and are liable to be set 

aside. 

VI.. For that in any view. '•f the rnatter the impugned 

order are,bad in law and liable to be &et aside. 

REENITI DIES EXHAUSTED 	. 	. 

The applicant has no effective remedy under 

th 	Rules. 	..' 	 . 	 . . . 

• 	. __Z.TTERS NOT PREVIOUSLY ' FILED OR PENDING WITH. ANY 7.

RCOT'.  

That applicant •futther declares that. he had 

not previously filed any a1plicatiofl, writ petition or 

stilt egrding th rtatter in respect of which thi 

• 	. application, has' been made, before any, court or an 

other, authority or any other Bench of the Tribunal nor 

any sLich application, writ petition or suit is pending 

befo±e aiyof them. 	. 	. 	. 

I is therefo,. prayed that You 

.Lordships would be pleased to admit 

this application, call for the 

• . . ' entire records of the case, 'ask the  

oppositeparti0S to show cause as to 

v4ky •t tie impoqiid 6 rdr'5 d-aLed 

• 	 . . '' . 	 28.11.01 	(Annexure-X) : and 	1.01.02 

0 	(AnnexureXl) 	8hould not. be 

• ' aside and quashed and after perusing 

• . 	

0 	 ' 	 . 	 the daüses shown, if any and hearing 

'artiès, st .side the impugned 

	

00 	
0 	 'o 	

• 	 . 

Contd 
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order 'dated 28.11.01 " (P..nnCXUrCX) 

and 1,01.01 and/or pass any other 

order/orders as Your LordshiPs may 

deem fit and proper. 

And for which act the applicant as in dut' bound shall 

ever pray. 

9. INTERIM ORDER, IF ANY PRAYED FCR 

It is, further prayed that pending disposal of 

the application, Your LordshiP5 would be pleased to 

stay the operation of the impugned order date1.01.02 

(AnneXure-XI) which has not yet not been given effect 

to. 

10. NOT APPLICABL 

• 	11. 
PARTICULABS OF THE POSTAL ORDER IN RESPECT OF THE 

APPLICT ION FEE. 

I . P.O. 	No .................
L dated 

issued by the Guwahati Post Office payable at Guwahati 

is enclosed. 

12. LIST OF ENCOLOSUR! - 

/ 	 As stated in the Index. 

Contd.. 
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vEaxFICATION 	 - 

I, Sri Ahim Kun'iar Dev, son 'of Sri Amulya 

Bhusan Dev, aged about 31 years, presently residing at 

Sit4labari Colony, Lumdirig,. fist. Naqon do hereby 

verify that the contents in paragaphs No. 

are true to my persOnal 

knowledge and those, in ,paragrphs No ..i... 

	

. ........... 	are believed to be true on legal advice 

• 	 and that 1 have not suppressed any material fact. 

•nd T sign this vrifiCatiOfl cn this 	 Y. ot 

• 	• January, 2002 at Guwahati. 

Place :- Guwahati. 

	

Date 	 • 	. 

SIGNATURE OF THE APPLICANT. 



r 
1: 

s.fl - Mwa 
To 

The (3meral Manager (P) 
: N.F.Railwy , MALIGAON,. GtMAIi1i 

fhrdugh Proper Channel.. 

ID. 

Sir ,. 	 - 	
-H 

Sub - Prayer for posting in MW olganization under 
DyCSTE/Iv1V/84LG, 

• 	 - - 
	

- Ibeg to lay before you the following few lines for your kind and 
Sympathetic consideration please :- 

I That Sir,I am working as safaiwala under II&M1JI/Pandu/N F.Rly. 
2.. That Sir, there is no sooë for advancement in Medical deparLment..: 

And for this I am wil 	 M ling for my transfer in W organization 
Undâ;r DYCSTEJMW/MJJG on accepting bottom seniority. I therefore,' 
request you to consider my case sympathetically.. 

Necssaiy biodatain suj5jort of my candidature is appended below,.. 
I ,Name - Sn Ashim Kumar Dcv 

Name:- Sri Amulya,Bhusan Dcv, 	 . 
3 Date of birth -10jj1 
14.Educatiottal qualification:pa 	class via 
5 Date of appointment -L12&.. 

' 6.Dpartmerit :- Mcdioal under H&ML'TjPandu, 
7.P1ace of working:- H&MTILIpANDIJ.  
8Cast- 	UR 

	

Any DARI\TIG - NO 	 1 

Withregards, 
Your's faithfully 

(ASUIM KUMAR DEV) 
Sathiwa1a/}I&vjjpQ 	

: ,; NRahvay. 

U 	• -. 	- 

d 0kM  
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' 	 X . 	F(.i1wa7: t 

of 
I 	

.iCQ of thQ 

o E/23/2j(Cny) WtQ XV 	ii 	£at3d. 21e3-210 

:14. F. Railway0 	 0 

Zubg. IntQr 

An applio'tion sulbaittail by Sri 'Ahia Kumr 

ai 1o/H&MX/I/PN un'ir /Cf/LG i3 forwardod  

horewith ger ipol jloao Hin zrvieo particulara ar 
f urniskod horawiths- 

blame g Ankiw1unar D€v 

inatinn 	
ai1 -. 

Py n4 a1 	 27P/ in 

QualifiectieA 	C1aVIXI 

L 	5) Dst o 	 i1O7ô1971 

Data of 	pcintont*.. 23.-e6;0 	
0•' 

7). Any DAR/Vig  

	

This iscluos with tho ipprtv1 o 	Coapøtant 

Luthority0 

Amot ahv0 	
I 

- 	109 
• 	 r M1ioa1 Dirostar 

Cntr1 lp±tal/MflhigaQfl 

•0 

• 	 .• • 	 'O' 	

•. 	 ••:• 	 • • 	

0 

- 

, 	
t 



14 >  

- 	 rxi 
PAA 

I. 

• 	3hri 'f1t.t 	 in aCalO R86 2550 
32O/ Mo ac.ca1 Dj t4 opit41in 

arz 	cc 	 Ot to igaI and 

	

Pqgt 	tth o 
• 	 a.  

/PG 6UbJ QQt tD ft ll0WlVg te 
S 	 ,• 	 S . . 

That ho tdfli acmpt 	som9ority of hala.d of,  
'• 	Ozajo 	• 	 1 	• 

.) That hoj 	jO:fr 8P/VjrJ O /cWR ca.- 
Ho 	not 	a&b1e ay. txnfor aci1jtjoz 1iz 

• 	-CTQ 0  trrz páas/Jownop tlmD otc • •• • 	 ... 
- 	.• 	 . 

• 	

'j 	J*.,,,U PG t1
.
th the 4pprov.al of Chjoj Cmunjctjon 

• 	
. 	'1 	•• 	 •. 

• 	 - 	 • 	 . . 	 . 	 . 	 • 	 .5 

I' 	

(ESAIP ) 

sElqIoR rrRaoNNcx1 OF'XCCR ( 	) * I 	
) 

• 	 •t 	 .S 	 . 

/203/155 ()X - • • 	• 	ign d/O3/O1, 

Cppy 
• 	 • 	 • 	 II. 	 • • - 	 . 	 S  • 

lbl-wmrdaid 3or inozma.jon cind floe 8Xy actlon to 

). todjci Dir 	/atrai- 	 T4tn 
in 	on c& to his Ltt 	 E/2 03/2 (Cønvy ) P t V 

II datc 2X/Oc/Qo 
- 	. 	; 	-- 	4 	. 	•. 	• 	. 	 .. 	 • 
-) cLt 	 • 	 •. 5. 

) 

It 	 I 

- 	- . 	
'Fm t SON= OTZCIR (ca?) 

NN 

	

• 	- 	• 	• 

• 	-• 	•• 
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I 	 .. 

The foflowing tranafer and potiflg order 
isøt.to t&ce with irruiediate 	 ectit- 

1. sri: Ashim.r, epp safaiwala in.'a1e e2550O/:.. 
i 3 hereby po ted 	 5 in 	arrc p ,y 9 10- 0.44  

t.L'fldin undeSSE/MW/R/WC 1C at. hi's own requet 

2) ir N1kiL MohOn. eb, KhalaI3 i/Helper In GOale of 
26O4QOO/.is hereby tran8ferd and poted 6t 

Ialigtj underS3E/MW/L,ab/tW in the same py and  
aie 	hi 	requee 

lflgfergrnt in not admisaible 83 per 
extmt rule.' 

• r 	 his iaues with the appraval of the oompeent 
ati.t.tyo 

• 	 . 	3T/MW/tIa1i9adfl 
for 	 jaIigaon 

uce/33/1/2(Mw.)pt.'IrI -c  
-: 

• 	 Copy Og 

14 cT/M1Q-, for. infornation p1ea8e1 

3/M/'xMO - 	 •. 
Mi/CWI,.Ior.:infozmation in refto Cpola of fide rder 

	

bio/283/166//rII dt 	,011 

s. 

E//t/MLQ4&S 1 

	

70' Sll/MW/!4abtI'iLO.. 	 .• 
8. 	ta1 
9 0 , / pié.'.P/oaeei 

for yCSTEfMW/MaitgaOn 

¶ 

• 	 •• 	. 	•• 	• 

-- 	 .•'• 	,--. 	--•. 	-:1i -- . -- 	JL 

- 	 ..-•--.- 	-- 
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I F.RaUwa 

.iI 	 g 

GFFXE ORDER 	I 
-. 'I.. 

The fc:llowing transfer 4tnd posting order are 
is3ued to take with immiate effeot 

1)sri. rshim xr0 	Safaiwala in :cal R02S50.320O/ 
is hereby posted as Khalasi in the same pay & scale  
at Lumding 	 LM0st his own requeat d 

 
- 

2 )Sri ulkhil Mohon Deb, Ithalasi/Helper in scale of 
:o265O-40O0/-. is hereby transferred and poste& at 
iMaligaon under SSE/MW/Lb/MiG iri'the same pay •.nd 
Scale 	his Qlfl request 0 ' 

Transfer grant is not admissible as per 
ex$nt rule 0  

This issues with the appi:oval of the competent 
auhority 0 i 

V 

I 

1. 

• 	 D9 Ta 	a on 
for 	Cs/7ia1igaon 

No/283/1/2 (MW)Pt0111 c.zs 	JI Dt.6$ 9 -09-2001 

Coçy tog- 

1',CSTZ/MX for infortation pleasel 
• 2 1!'A & CAe/ENQMMrG 

301 AST/M/LMQ LUJ 
4&M/cWMw for information in ref;4 t.o Cps office orler 

NOo/283/166/NptotII.dt 30 O 
50;1 1 pp0/Médical for1 1nformationpl easL. 

• 604 9SE/R/MW/MLG v LMQ. &. SGUJ 
7, S E/Mw/1 & Lab/MLG 

fio. staff doncern. 
9 0 s/copie.for p/ase..i 	 S  

gaon 
for YCSTE MW/MaligaOfl 

'I 

ç e 

( 

• 	
JLL 
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- 	 • 	 V) ry" 
• 	• 

I: 	• 	 0 

N. F. Railway. 

0111cc of Medial Director 
Central 1-lospital/Maligaon. 

OFiICE ORDER 	 Dated.17-iO-2OOL 

.1 
hi terns of GM(P)/Maligaon's Office Order No.E/283156(N) Pt! dated. 3 lO8-2OOl and 

Dy.CSTEIMW/Maligaon's Office Order No.E/283/1/2(MW):PLII1-629 dt. 7-9-2001, Sri Ashim K"-. 
Dcv, Safaiwala/Pandu in scale Rs2550-3200/- is hereby .translerred to Telecommunication 
department J at his own request and posted as Khalasi in scale Rs.25503200/- under 
Dy.CSTE/r4W/MLG. 

Since the transfer lias been ordered on his own request and neupling bottom seniority, he 
is not entiE!ed to get transfer benefits like Transfer on Administrative ground. - .. 

This has the approval of the competent authority. 

For Medical Director 
Central HospitaVMLG 

No.E/283/2(Consvy.) Pt.1V 	• 	 dt.17-lO-200l 

Copy forwarded for information and necessary action to:- 	. 

l)GM(P)/MLG 	 2) FA & CAO/EN/MLO 
3) Dy.CST E/M W/MLG 	 '—+UifT conccmxI 
5)11&M1/PNO. He will please spare the stafTimmediatehy.. 

-' 	6)Bill Cierl :at  office with one spare copy for P/Case tile. 

For .Mcdica Director 
Central Hospita!/MLG 

• • 	 ecd h - 	'- 	

• 



Office of the 
H&MVICflO 

* 	 oFaRatlY° 

Date: 19.1O20 01  

NoHEST/h1200l 

TO 
Sb r I 	i 	DeV 
SafaiWala, pandUQ 

: 

Sub:- 

Rf s- 	MID'S L/O 	E/83/2(C0Y) 
/ ptT'1 dto 

hereby spare.,from this establis 	
ent 

u are 

to report yourdtY at Dy0CSTE/ 	
1MLG 881(halasi in 

c&Z 	(F.t'.)_ 	 leave CA 
. 225O3200/0 your ia1anO 

	r cua1 

the 	 A 
j57day. 

_co;9rJt,_2o 

( 	j1U 	ji4 Ac7' 
- 

for!atded !or jnfortnatt01 	ana flCeg6ary 

Copy 

action to 

* 	1 J 
2) 

Pilo 
* 	 , 

Liy, Rnd' 

I 
t[HH 



ANNEXUM 
• 	

.5 

To, 

SSE/ MW/LM 

• 	 N.F.Rly. 

Sub:, Joining report. 

Sir, 	 . 	
. 

• 	

S 	With.. reference 	to 	your 	letter 	No. 

E/253/1/2(MW) Pt. III 629 dated 7.9.01 join as 

tha/Mic rOWave/LUmdiflg on date 29.10.01. 

Date: 29.10.2001 	• 

Lumding 
Yours faithfully, 

(Ashirn Kumar Dev.) 

• 	 Kha/MW/LMG. 

Copyto 

• 1. Dy. CSTE//MLG S 	 • 	 S  

•SSE//MW/F/MLG 

Staff Copy. For information please. 

Could... 
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jg 	 rnR$ 
... 	. 	N.i. taiIvy  I 	: 	 : 	

: 	 • 	 . 	 0 	 • 	 . 	 .• 	

I!4/N. P. P. W. C.. fl4D / 	 LAST PAY ( jij FICMP I 	,1 	iCL 	
office 	i/ay MCL 

	

;Lg.i.i.:m 	 . ........... 	- — ----- 	........ 	 - 	
: ' /. 
	.. 

I 9 , , 	.. 	. 	
t I1 	

) 	
: 	19 

Lasi pay Gcrttficac of(a 	 r lh;b I 	 , 	 , 	

2 . 	 . 	
.••: 	:Y4 	, 	, 	. . /. A; 	: •• 	 .. 

. 	 Ccrtjfl0d 	 . 	
1/:c.&.. 	'QL . 	' . 	

made ovcr. , 	Cbnrgc ofhis duties on _.:ce._ flOO Of 
 

. 	. 	. 	. 	I. 	•• 	
•.•: 	 .... 	.. 	._; 	.( 	:. 	• 	•. 

- I • 	• 	' 	••• 	0 	 • t9 	 a'd ci 	I C I 	rcccivd ))Ic ray and allow rces of the following rates rto and for the 	1 	O •-:.2_op I 	 , 
and the cccssar dcduciion from hs pay On account of. 8Crvic 	iid other funds have been n,adc 

	

?•,f 	 . 	.: folJow uto flL fO 	 Oj ic... 3!) LJ — 	 19  

I 
A 	

I 	Dduct,on from pJ for Service Fund and Rate of pay and alloMances other than 	
Povideot Fund iickJing the postal Trave1jng Allowanecs 	
Life IflSuflncc Fndowniext ssurance and moith1 Al oS rcs r1i d 

2. The .fcllowin1tt 	ttTbU : ii .f .1 he 
L 	

book orttus oflic 
3 	The followrng sums are to thc oIficc ........ 	..L 

4 The folIowinj surn represen claimspvcferrcd by t'c officer but wh ch-
navre not bccli pssed 4 . 	

0. 
	i 	 ... 	500 	

•Z°l-2eo CO 	 - 5. 	
Recovery has bccnmade or the rate of Rs ...:......-.........................,."•.,..... •...i..,................. .... ....  ..... .. uplo. tb 	

- 	on cOuffl of fi'niv rcnit' inc 	at the 
th - 

6 	T1icP..J3. Account iiurnbcr of the employce 	..... 	S :.. .................................................. 
Station ..L.c7k-'.............. . 	

:.; Daic 
	 - 

* 	
ic 

1/(a) 	eiecntertjtic.Cbrjstja and•srname in full: 	 ( 
JJ(h) I 	Cnfcr (Jc 1jjcc of ervjcc to whMi he helng 

1/(c) Thc details of income ta*x recovered should be furnished on the rcvesc. 	 . 

&h 	 .v 
	 : '1- 

I 
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9 
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May 	199. 

June 	•• 	199 

July 	199 

August 	199 

September 	199 

October 	. 	199 

November 	199 •. 

Decmbcr 	199 

January 	199 

	

- 	
0 

.\j 	 Salary 	 A monnt cxrnptcd lncpme Tn 	1..t Pay ecu iic  
frum Incrnc Tax 	Surcharpe  

Asscssnica rccovcrcd  
Drawn Ior the month of AMOUJ r 	 I '( 1 	/7) 	I its. OtJ I v 	f 	('( $f. ç 

March 	199 	 Prececingin Tran.fcr 
• 	

• 

Apnl 	199 	
N 

• 	 0 	 . 	 . ., 

foiw rd i, to 

- / 	

gnat 

-' 	 0 	 -:----- 	 .........- ..................................... 

Deigrti 
A my . I C. li 

 

- 	 Copy f3rirdcj 1OP A. 

0 • 	 •.• 	 . 	
0 

0•• 	
• J) 	. 	 0 • 	 -. 

. I.. . •. 	-, . 	 • 	
.. 	

..- 

,..' 	; 	.. 	•. 	. 	•. 	 . 	. 

— 	
CLp y  frvardcii to  . 	.. ..... ... 

• 	 .•. 	 . 	 0 	 • 	 . 

February. 	199 	 . 	.. 	. 	0,•• 

	

£ 	 - - 	Contcrssgned 2nd 1orwrde 

1 	0 	 . 	 . 	 .• 	 .. 	 ..,.., 	 tothe ........ .... .. 	.... ...
..... 

......... 

	

............ 	. 

........... 	...... ........ 7,... 

•••..•.• 

Sigiafwe ............. .. ... . ... ...... 

l)citnni inn.... 	.. .... 

' • O 

0 	
•. 	 - 

.1 
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- NEXURB 

:j1 	1AiIA 	 o / - 	-qi1l 
OPPñE t0p  TR 

40 	/233/15G()/Pt0I 

	

3ub 	Inter 2iUL trafer.'cth3fl 
Arj,j r  Kuinarv, Safa1.?ai'0 

-.-."-.-- •\./ 
Yef : Your L/cD E/3?/na/PtS dated 21/Oa/2oQ?- - 	 - 

Inter de'.artrnent1 trrfr crc1erf Sri Ashjm • 	Kntu a r Dev t 3fajwa1a frrn ?eic1 Dtt•. to 
• 	njsctjon 	Q1 	i 	f 203200/ urder 

r1 / :I/rj  
at u. Gv1i 	uct .'thjch •ai 1cued vi(id 

this off1re ot'dr of ver nunbr dated i1jO3/2oO1 rLiy 
he tiiated :i , 	ciI 	11enc 	Sri Ii thouId tct b i - re1ased from y:ur 

	

Lt6 inuc 	j1 	cbe 	prova1 of ,.O dnm0 

C 	THKtJ 	) 

(ijAT 
Jopy 

1 	Dy. fk J1 ji. r 	j rcqueted to 	1eace 
3r1 De' froz ! Crg1atjou to i±S  
ii 	hM : 1 ir3Jy jLn'td un'l.'r fl?i 	 - 
w: be t 	re '1 by i D/cJ/LG 

) 	 'ti 
0 

• 	 / •• 

- 	 fr ri 
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: 	I -. . •' 	- .. 	. 	. I 	 . 	. 	. 	 . 

, NORThET IO'J IL'i'AY TI' R  . 	. 	.,. 

•:. 	 • ' 
•: 	•.• 	 -•----i:--r--- .- ---:---- 	 . 	 .. . 

; OFFICE 0 P.T)Tfp 1 
.:. • • 	 -.---.- 	 . 	 - 	 r . 	 . 	 .. . 

4 - 	 Thefo11oind t larisfer  and posting order re issued 
; 	to take with mrediate effe t,- 

. 	
1 	 • 	 . 	 , 	 . 	 . 	 . 

: 	 i<antl 1DY,Tr Ch"III/(bPP in scale Rf3050-.4590/- ., 
1 6rking under 	/jp is hereby transferred and post- 	L t' 	I 	e&at LPN under ssE/i//tvG 	the same pay arid scale by 

tepost4J?  
scale Rs,3O50-4590/-. 

working under, S JR/w'/1rp is transferred in the same pay 	I 

and scale nd posted at 'TJP under, sSE/R/MW/JP. 

3). srI JadU Debrth, Melpe/I/sGuJ in scale R.265O-4O0O/- is 	I 

trnsferred 	the sarnef pay an&sale  and posted at NJP 
.uner SSE/tW,'JP agaifls. existi.ng ¼ vacancy.  

..• 	.,% 	s 	
i 

4) SSri  Rakesh Rajak, Sub-'-il?lper/II/MLG in scale Rs.2550-3200/- 
.s transferred in the sfme pay and scalc'.nd posted at 

•5)sri S. Bhowmick, J/II//MW/1 	i'scale R.5O00-OOO/- 
• .. 

	

	ishereby trari3 ferred and posted urder SrDSTE/APDJ in. ....... 

the same py and scale vide GN(P)/MLG's Office Order JIJ4 

.054/26 ( 2 )Pt.vIII'dated 21-12.-2001. 	. 	 5 ,  

Sri Ashim i<r. rjev. Helpk/17 in scale as 2550-3200/..- is 
hereby transferred and ostd as safaiwala under MD/ctr/ J I 

ML in the sane pay ank31scale vide GM( i )/MLG s letter 1No./ 
/283/iS6()tt.i dated 4-1s_2O0l. 

	

• 	 ' 	. 	 S 	 . 	5• 
Transfer grant 	 per rule. 

Divl,Signal &Telecomm31gg(MW) 	. '. 

	

•NF.Railway/t!aligaOn 	. . 
GUWati-11 

	

for 	5mE'a1ia6n 
S 	•••• 	 . 	

•. 	' 	. 	 . 	. 	 5'' - 	St 	•• 	I 	 ---5--5•--- _ 	S.  
• 	N.E/283/1/l(Pt!)Pt..VIII t4 	:. '• 	r .• 	• Dt 	_.0120)2 

- 	S 	 •i  
copy to — 1) CS/iLG foril  formation please. 	- 

•21 or information please. 	. 	
S 

• 	. 	 3) MD/cH/MLG fdr •n'fhrmatÔn ple.ise,' 	 -' 
........ 	': 	4). FA 	CAO/EENI, 	for.1fomation please. 

5) AST//MLC,LG& SGUJ.fór information please. 
.) SSE/R/w/NJg fr info rrn3tion and to issue -t,nc to 

	

r.DST/Apfl3. . 	. 	• 	. 	 . 
) sSE/F/Mw/MLd f± •inforrntjon and to issue LJPC to 

MD/cH/MLG of 131  Ashin'. Kr!Jev, Helper-II. 	 .5 
& 	. 	. 7.) ss/R/Mw/LMq,;tsre.sri A..K.Dev to report to 

.• 	 •. 	• 	. 	 ' 	. 	S .  
on'erne.  

	

) •Sprecopy fort P/case.. 	• . __5. 	. 	.' 
\• 

Divl.S•igfl 	& Te'omm:1gg(MW) 
hF.Railway/Maligaon 	- 

Guwahati-li 	. 

-. 	 xested 	
for 	TEf11igaOfl 

• . •. 	 &GT 	• .. 
• 	. 	S 	 ' 	. 	 . 	 . 	. 	.' 	. 

-S. 	 S 

5'", 
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1 	 fl 

10R TH' CiTiL 	 TRIWiAL, QUtiAHATI L1CH, 

RJWAHATI. 	 i 

	

3 	Jl.J J 

11TIUflTTERF : 
:i 

Q.A.Ne. 11 Of 2O01 	is 

Sri Asirm. Kuriar Dib 
	. . •. Ai,p1i.Cit 

v . 

Uair. of IntL. & Ore. 	• * . 

LW) - 

11-4 TFLLT 1LTTiR (F : 

Writtcia 'txit £r 	i bh.]! of 

the rpt3. 

The anwerinc 	p&it it ropCtfUUY be 4v, to 

ubrãt as wmder 

That, the ='Iswor.ulz rasp-tiU 1v0 ne thruk 

copy f t10 app1ieatit fiid by the plieat iM have .10 	

th 	it thereef. 

Tibt, vo aM. except tha stat 	tt of t1 appij- 

cit which are either bie on records or are ,  Spe-j.ficza-ly 

a -kiittod hQroU r, all t1ir av 	 i the 

appliat %ra danierd herewith ri the app1ict is put to 

trictoC3t proof of such aver 

• 	Tlaat, ir thO cake of brevity, the naticulous 1eiil 

of each 	every stat 	t/a11tifl  of the piit a 

the 
 Gut$ pI1ictiOn have beam avoi,e. ant the ipoi  
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hv bn 	id to 	tIir rpli 	iy t tito 

g,ve which hv ot Lrct brin oia th 

	

ij*/nrit ef th 	without li1tti tht corrtn 

f all other 

That, the applicatj-en,  SuffOrs 1r w&t of v.1i'i cauo 

of action. 

That, the mpPlioant haz got no right to file tho 

ap1icntion. 

6. That, tho 	.ppiiC.tiOfl i prc-iaturo. 

To 
That, th 	appiiCati4D 	i t iaiitainh10 in it 

protEit foria thor o 	:ux/ruio or on fact cf th 	cao. 

f.Ct1 of tho c aS e 2  Jr.,, bZ±Of, £0 	uwLor : 

Sri AohL Kuaar Deb wa •Uitia11y app&ttc a 

5afaiwaii unctor hoticai roctr, CoiitrLL iopitL, • F.. 

1iiway, i4aligaon ni aftor saridatS for about 3 yai'z Th 

	

tho parent 	iti (i.o. M heal I)opartLlont) he aPplied. 

for intorüpartronta]- txnfcr s IQa1aj. to thor paxt 

riiont unthr Deputy CSTI/ ero-WaVe/MaiiirI, ] • F. Ii1way and 

hiz applicatiOn wa rztrde4 by the ica1 i)ircctor/Contra] 

fl&iJMay, 	liar. vi'e D.W28'2(C0nVy)Pt .Isi 

ifttOi 21.8.2001. io piicatiOfl for such interparthefltal 

transfer was hoWever O•3 capei roper erutiy in off ico aii 

bi tranz3for requot wQ-S wrly prcod though the fiai.Lway 

	

oar )ricr3 	tb ubjct aticYd 	' cioriy tipulato 

* . . 



S4 H 
4. 

-- 

_. 

that rtqut i'r 	f cat giy fraw 	i at t o  

btii tort 	f!iiv!TirL+h 	of tb1r appint- 

I th nntiI ranIr YI' W 1SU4d I tt1D apiD1j 

cant jid in th 5ign.L D atrnt i ti.a 1w catiry Zt 

I • Q*J$ a1Lr $ignai part nt * On ttctin f th 

abwe itak, rdr 	I3U by nri Mar(?), lian 

on 	01 eamcalUng thai provileims order of rie of catg%ry 

and thth 	 rfr)  'id ,ST4/iialit 

jud ordlar ti V.i. 12.0 	patriating tho apiic.nt to 

mz I rer post zf fzal i :i parent departnent:H ani 

riginai 1ac of pes t:Lng i.e. M'aiian In aio cle Of pay. 

It i al te ntin herein that the t3enierity f' ith.e :taff 

Medical d rtnent an 1tL py 	peat reain Ui- 

affected nd in at:1ibin he will get the tr fer aliwance 

etc 	a1510 	4EIUflt Cfl 3UCh tflftT 1r4I1 , umad aUng to Maligari 

in hi paren.t c&ire/ department. 

9.c) That, iith rear te viermants at paragraphi 1, 2 1  31  

1 6 ef the aDplicatiefl it is ubraitteI thtt nthin are 

acceptd7, az cerrect except these which are bme an rece.rds 

er are 	iitte4i. hereunder as cerrect. 

It is to sulxiit hcreiM that the applicant was appinted 

as Saf'aiwla en 23.6 .98 under Medical Director, Central Hespital, 

N 4?. Railway, Maligaen auI he werkc. in tiie categry er Sal aiwala 

fer 3 years 1 days upte 17 .7 .01 ai.:l he suhiitted appiIcatiu 

f or 1:Ls inter_dp brntal t,ai1wfer to NICre-Wave 0rgarisatin 

? the reund tiat~ there is ne sce fer ]iiz3 a 	iceient 1 

Medical Department. $ince there 

 

is ne ca.re i'rr I aiwala in 

tIIe iicrw ve/ini departiit such 

 

of hi rques t inveived 

• * • 5 * 



- 	 ( 

	

g ef cary ir.ri Sfiwi1 to 	 ].a3i, widc1 1kr 

of py.s $fiwia. Sr rixa a susiy, 1i 	piicati Thr 

,ucI tr icfr w prd t th üprtant.i 1vi, a s  

cin 

 

tug fliiray 	g;uiii 	r.ucii rqust for tw 

f r wuiiL bo ci rd imaly efter appiicat cp it i atiz t 

5 ytTZ3 swel"Fice Vz Sfiwi. fri t1-4 ,  date of V1,10 

itt. It is 	 rr€ct, that hi &piic&tin £r 

arental tfr whieh 	iflVIY d C1I 	of CPy, 

was 1 ecS3ed 	iid 	p1icati was fari& brbh MIiei 

i)irctw, Cntr1 He3pit.1, 11a1ig 	*i N .i/283/2(Cvy) 

tIV Lat 	21,8.01 t1i th GL M&ii(P), 	ii1fl, N.F. 

R.ilway &nd aftar rc¼ipt of such piietin t1'.e f f i One 

Order N.W28y1%(N)Pt.I dat4 31.8.01 wa 	Lz jut by 

Snier Pr nn1 iiTicr(E:t.) fer caner1 Mar(F),Miiiaan 

far tr far Of tha app1:Lant i'ra MtLai 	tnt to tii 

$ignti and. T ] Car uaiati9n oprtiaant ad p ting ithi e 

KMaIaSi in scale F.2550 - 3200/- un1er y.CST1Vi1iaan. M 

ffic Orcr 	.I/283/ 1/2 MW P-III 	dated 7.9.2001 was 

ia i5uad by Dy 1C$TWMWMa1ian paiting the applic"IM''G,  Its 

ic31asi j za• pty and c.1a at 	wtdr SS14/MWLab115. 

Aftar raciit ef tha tx1r aniL pe3ting rdar &tad 

31.8.01 and 7.9.01 a rttad abwa, t1 N UaJJ Dirctr ia  01 

isuad €)ffica crdriRtmtad 17.10.2001 undar :t4.J283/2(Cansvy) 

Pt.IV dated 17.10.2001 and the applicant was spared fr Medic.1 

4r H Deparnt 	 ur 19.10.2001 	& 	 0's itter N the 	 a 

1-2001 dated 19 .10.2001 far repertin far duty as Kiialasi 

ndr Dy.CSTiW/Ml( jn ca1e• '.2250 3200/- and the p11.Cflt 

submitted jaining repert as Mmlulzi in MW11'M3 (Micra-Wave! 

ff1 	21 9.10.2001. 



1 

0 C 

H 
/ 

It ir3p 20,zio t 	jti 	brei tit s tias irrgu1arity 

in •i uinj the r•r fer ciae of cttery wtd inter 

prtnental 1rnifer ef the  applieant cuae to iiht .fter 

the &ve tr:fer err datgd 31 .8.2001 W Ims iue, iite 

	

cti)n -w&s tken frei 	ri 	er(P), 	iiet' effic 

fr re-caIiiag back the staff. irreg141ar1y .trferri,an. 

€enerai Miager(), 1xialigaerm midur letter 	.W 283/ 1 56 (N)/Ft .1 

dLt eL 28 : -i 1 • 2001 a dv is e the Me icL Directer, Cent rl He d. tl, 

Ma1igt.i t t re1ewe the plica!t 	le 	the 

r.CSTVM/ML te rele.ze the appl::Let, if he h jine. the 

	

ave (Jj 	njcijid-opartment aireaiy.  

Thus, 3iflce t1.e erer fer thge of ctegery 
LL )- 	 • t 	o--. 

•C 	epartIiet (yi4e Ganeral M aer(P), Ma1iaQr' e Office 0rier 

Me.4/283/1 (I)Pt .1 	31 .8 .20O1)wa iJUe 1. in vieitir: of 

i±:i. 	ar 	Orier 	.(uiG,)I-97/TIV39 date& 29 .8.97 (Circu- 

]MeI un.er Ciief Pereprie1 (fficer, Maliaea vit1e lie .W227/iii4. 

Pt.x9 1 	t•d Th.10.97),the previeu3 Orer I er cge of 

ery aladinter eparthental tr&':iefer hadd to be 	cellei t 

rect.Lfy the ni take in tlth$ public apeite t:. 

	

C_t 	e- fJ t 
it i aLrt reievatt to ientien ierein thrt iever1 

iailr qurpsts I rei the etaff who re enjer in ervice/ 

appeintet to that f the applicant in t1in MeGlical ae well RNZ 

ether .epartMent3, are al0le 14rin& pen4in 	a:.1 have nezut been 

preceSed keeping in view t1l&  af Ores'ali im, structians of the 

Railway ear ni I er the sake ef cinilar treteent 	equl 

treate:t ef all like  cWe, the preeent case el the applicant 

aie warrantei the eeeiiati-en ti rectifiti Of this 

ii take/iapce in iu1ng such erer JLte1 31 .8.2001 ani that 

nethirag wrenghas been ne/c tittei in rectLf1catien f the 

itke/irreguiarity an& ueh rectific&ttien 

 

of 	take have 

be en preperly netifie!I to all cence ri eW aearthent/autheritie 
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• 

i!1iatiy the 	 coui_ bo dtct. 

q Cb) Firt1i, it is ub.iitt ,, 	 tiit t3o.r 	Ior w 

11 iUEi wrongly dme 	 td as tho u-no ha airay 

b&I roctifi, the staf f/applicar4t cainot clia for accrual 

of iy  right in ids favour and for r€tontion in $inaJ/Micrs-

Wavo depaxtrient in ctrVti5fl to the extait xiJs laid down 

on tho zubj oct. Tbia abwo ro-tranf or will not entail curtail 

rt of,  ay of 1)i..5 -"U-1ata seniority and pay scab ane1 pOSt in 

his fOr amItegery as Saf aitala in the Modic]- Department and 

cary transfor ailot1s etc. also gu&rantood to hin. 

It is also -,Uo zuttit,"' l-­~'j,  harai-ra tUat i t ws jr 

}n]ode of all t staff in the tLcal par1ent that uniec•s 

they ron diir a specifi ed wber of years of se rvice in their 

piir&t departixicat as Safaiwala t1ity are not eligible to apply 

for suck transfer of "Catogory mi also tDe.1  ient' and that 

Iewin the ext!nt rules, the applicant (who Iii±tL not fulfIl the 

require ci qualfficat:Le rcquireients as prescribed unier ruies 

subaittod the application and as such he is debarre, fron taking 

agvaitae of the err rieou ationz/onj lens/lapses -on the part 

of s one officials! gvernn.nt fun ctioneries. 

It is also subnittedt that the 	licant is obliged 

under rules aid fact of the case, to carry out the er]rr josued 

f or retransf or of lain to his C errer Department and post. 

10. 	That, with re-ard to oreents of the applicant t 

ragrapia 7 of tl;$ application it i subnitted, that the conten-

tin of the alicant are riot accepted as correct and hence 

c 	. . • 



: 	7 	•:- 

4 

.Leyaied herewi th All such Conttie ae h.i wtassertions  

tc't tk. respvndents have .e 	wieLge abut• all these. 

It is ernphatically 	that the iute 
a 

	

	

trafer er .  is arbitrary Pzrid pasoad witheut Juiict1en 

a alieedi or that by such tmnsfor the Lmtpplicamt will 

suffer irreparable ies. 	ifljury. Rather, it i 	biitt, 

that if the pplicant is lwe te centinue in the .cre- 

Wave 	Ibtnt With Wamme ef ctmtegary 2  it will c.rateic- 

:teitent ant the tafr wh- are aiay 	ir te hLi 

a whose 	lic- 'J ons are alreay kept in waitiiiu•lib 

beiQlo cauing ibgcef rules prescribed by Bailay eard 

ad vielatien of Article 1f etc • f the Cox 	 if Ir1ia. 

11 	that, with reprd to the gramii0w cIted en the 

lief aeught f©i arid the legal pieLi taken at parrap1 zz 5 
Qma 8 of the plicati it is subriAtted that in view of what 

have been tate/3ubitted in the fregoing iraragrajhg of .thi 

Written Stateient n 	el' tho grounds put foxward by the 

apU.cant are utainablo under lew wd ruie3 tn irojue and 

in view of the nature and fact-cf the c ae 	hence there are 

eiaatic ally denied herewith. 

Further, none of the relief clained by the appli-

cant at para ph 8 af the appiicati are adsibJ.o under 

rulo, law ad ierit of the case and hence these are liable 

to be rejected. 

It is also empl, ically denied that 

i the inpuned oraere were paed in a nest arbi-

trary raer witlaout proper app1ictien e.' milmd 

and as 3uch theze order are bad in law and are 

liable to be oeb 
t 	 0 



0 1,  

Th 1  ft. 

8 	: 
rT 

merearwi; airy i 	w 	rtent Gr 

iuiai in sueli depextracat cai) give th 

ppliCZit y rig1t t rEiir. iii tilO nw 

p.thflt with anç f catgry et Ce 

iLi that tii r trifr TF WIt3 paad witut 

y jutiriii rt 	n r witut j urii tictiit 

at tli&t t 

rdr (wi:Lci 	pd errneu3lY a* 

* 	 wrg prni) at nw be o ciiet r 

that the ipuvt er.er3 ar bai in JJ..w ICL 

liable te b et aside. 

12. 	TiLt, it is ubxi1tte. th&t all actin taken in 

the ease by the respen4ents are quite legal, vaU anil 

preper 	after the 	i1eat.in ef mind by the Cepetent 

ed Mtheritie3 wicit,  the preset ctse Of t1e applicant i5 b1 

e wreng prEise3 and suffers Eram 	of 

rules ni laws 	the subject. 

13, 	T1t, ne esteppel runs against extant ruie an 

th6 appiiC41t is barre.i frn takj avantae Of any 

3S in or co. oil the part •-f the repenents 

when he kinslf Put up elai Which i against thc provi- 

sisef rules. 

14. 	That, the answering resp end.ents crave ieavc f 

the Fin'i)ie Tribunl te periit then te file 	tinJ. 

Written tatenent in future, if feuar1 necessary fer 

wads f Justice. 

S S * 



: 	9 	: 

15. 	That, under th fctz•id circwt i - ec Of the 

=-z Sta4t;edin tlhto fereinr ptrgrtphz of tL.e Irit Len 

Stttent, the i3ttt applicativyi is net RzId.,  

j iihI t b di5nirzed. 

V E RI P I C A T I 0 II 

by ecCuptifl RL1wy S.rice, 	w wk1 as 

___________ 	 ______ 	
IT • F. Jii1way A1nitr- 

tin, 1,1mligmen, Guwahati 	h'by 1en.1y ai £iri and 

state t1at the 3tateiaent aiads t pararaph 

are true t y Jmw1etge and t3e made at 

pxLp 	are ba3e VX:L 

and recard-4 of the cae rhich I b1Leve te 

be true nd the rest arn, my hubie 	 he fore 

the Hen' ble Tribunal and I sign t 1his vrificat ion en this 

j_ ay of  	2002. 

4i1 

I1011 IUA3T IIIONTIER r1AILWL.Y 
LIGAON ::, G1JWEII1 

FOR AF: ON LEi'I ' O1 
UiiIO1 OF L)Itk. 

u.i psønnet otncs(A) 

LP RV. I 

4 *I 	 I 11 
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Copy of the Railway Boards letter No E(NG)L97tR/39 dated 

29M8-97 

Stth 	 / 

The ftbove rntter was discussed during the M R's meeBng 

with Oiairrnan, Railway Reoment Board's (R.RJ3's) and 

non-offia1 members of interview committees of R RB's heki 

on I 2O297 The imitter was subsequitJy discussed in the 

CPO's conference held in Railway Board's office on 1-2/08/97 

2 The matter has been carcfilly considered by the Board 

i  acordingiy being decided that request for change of 

category from Safaiwalas will not be entertained for five years 

from the date of their appointment )Howcver, these restriction 

should riot be consirued to stop movement of Safaiwalas to 

other nesas per the specific provision of 1RBM1I 989 

4 \ vide. para4 79 (X\T)(A)Jbereof or the AVCs as may be laid 

ddown by the ailways for tiir advanocmenJ 

vz~ 

/ 
do 

)( 
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0t'fice of the 
Ceneral 	anager(P) 

V MaligaoflCaUhati1l. 

No .RECZ93 0  
E727 I 4L ft .LL Ci. 	 Dated 	o 	..41.2002. 

To 
GMfl4&..igaorl, 	(COt()/Maligan, A/Ma1igaon 
A.114HODs,P  all D 	1a,r.IEOs,,AC)s, 
cMJNQS,D,W/N.DB 

•••• l 	ea 1ager, AU SE(D) All AMs.  • 
D/,N/DRT, Dy.CE/Br.Lie/LC 

• Ic(WW)/1LG,fly.CW/CaSh & 
 Nôn1.di7isiona1isedUxjitS,. 	fl-3POs & 	Os.'.BrarickilMLiG, 

The GS/NFRI.U,NFR4U, AIS4RU & Ni'R0BCEA/1G. 

• 
Sub 	Modif4CQtiOfl of the existing provision 

Carigmen to other .iegardJ,flgtDafer0f 
• DepritefltS •'. 

Jcopy of'Rilway.J3oard's letter 
dated 8.O0(RBE NoiZ/oOa) on the aboVe inerttioned sub5ect is 
forwarded Thr infoi'matiori arid'necessary action please. In thIA 

a coy of advance corretion s3tp No.132 of IREM VolI 
cônnect.on 
1989 is als 	enclosed herewith for information. 

161/  
x <1 
1006  

C P. (. Johnson ) 

f or Gener 

J ( Co 	of Railway Bd. s letter No • f(!G)1 .-99/C'P/23 dt • 8.4.20( 

Sub: Modification of the existing provision regarding traflsfer of 
Gangmen to other Departmeflt 

As the Railways are aware, Ganginen in rgüIar, cmploymenV' are 
eligible for. transfer 'to Works Branch/WorkShOpS/TraC & Coinrctal 
Departmnts against 10% of the vacancies with 50% seniority 	SimilarlY, 

also eligible for transfer Stores Khalasis and Safaiwalas of all Departments are 
to Workshops against 10% quota with 50% seniority Such employees shold 

• possess physical standards prescribed for recruitment to these Departments, be 
lessthan3S yeofageandbaveapdef0rW0Tkt0 &0be 

1 '1 	Further, 40% of Group 'D' vacancies in the Workshops are required to 
• be 	from amongst Group '1)' staff of other Departments on bottom ,fifled 

seniority upto the upper age limit of 33 years 

• 
• 

For some time the Railways have been experiencing difflcilty in 
sparing Gangmen for lateral transfer to other Departments; Railway Safety 
Review Corn1nittee-1998.(KhaflU Committee) in Part U of its Report has also 

• • observed that the policy of lateral induction of Gaugmen to other Departments. 

• has 4emidect the Gangs of able bodied younger lot of Ganginen. The committee I 
that the orders regarding lateral induction of • has therefore, recommended . • 	• 	. 	• 

Garigmen upto 35 years of age into other Departments should be withdrawn 

' 	The matter has been considered carefully by the Board. The views of 
• 	• • the two 	eratlpns, ViZ., AIRF and 1FIR were also obtained. 	-. 



i7• 	. 	

. 	 . 	 . 

. , , . : 	• 	
. considering all aspects of the matter it has becn decided that the edsting 

prosin regarding transfer of GanSmtn to ?the( .partipefltS agAinst 10% 

: . quota m&ybc modified to the extent that.the lower ageiiniit for such tThDSfeV 
should be xed at 4 years instead oeasing upper age limit of35 ys 	 '- 

.. 	 .; 	 ' 

L • • . . , • 	. . : 3i 
. For Ga'gmen volunteering to go to MechaniCal Work3hop3 on bottom . 	' 

'7 	

scnio 	igaflist 40°!. quota a10 the existIngUPPcT age iunit of 33 years 
nty  

' 	* 	 hou1dbemodtfie4tO provide for1owerage 1flR tQf45 years 

t 	
4 	It has eko been decided that in V1CW of &irpluscs bcsng guiw*ted in 

. ' • • 

S. :.'; • 	 • 	
Workshopa, the exiiting provision for I*ti tflt••' of : oth 	itaff t 	• ' 	. . 	• 	- . 

• 	
5 . 	 Wobops.maY also be 	pora 	thdr 	for 	 dMa or.. 

issee of this letter.  

• 	" 	 5. • The Indian Railway Establishment Manual inky also be . 	
amended 

•
rdiny as indnce Coeon Slip No. 132 enclosed: 

Please acKnowledge receipt 

/ 	

( 
S. 

I 	* 	
_z::::2::_,_._-•---- 

I: 	
/.'• ..JtS.Gusain)'5 	. 	- 

- 	

, 	 loimDirector Et (N) 

".' 	r ACE' No.132 	 . •, 	• 	
. 	... gj*ayBoard 	. 

INDIAN RAILWAY ESTABLISHMENT MANUAL. VOLUME-I • •. 

	

• 	
• 	

5 ',  •.. 	 (1989 EDITION)'. 
• 	 . 	 -.5. 	 ••'/ 	 • 	 . 	 . 	 . 	 S 	

5 	 . 

ADVANCE CORRECTION SLIP NO 132 

Chapter 1, Section B sub section III Recruitment and Training 

Substitute the following for the existing Para 179(xv) 

"(çv) Recruitment by Transferr 	• 	

, 1 	 • 

Gangmen in regular employment may be transferred to the Mechanical Engineering 
and Tranpoilation (Power) Deptt Trac & Conimercisi Deptt and to the WorJcp sale 	T 
Engineering Deptt Such transfers should not, however, exceed 10% of the annual inake o( 

—i •:. .: •. 	Gangmet? flO lO° o of shnual ütale in ti'e relevant recruiunenr categories 	rsb 	, 

'• . 	 . 5 

	. 	 ' DepartmefltB to which Gangmen are. transferred. Khalasis- of the St 	.Peprifle*  .an4;r 

r 
l 	 Safaiwalas of all Departments may likewise be transferred to the Macha 	00P5, but 

ill.be reckoned against the same 10% annual quote of vacancies in the Workshops as is open 
fo bsorption of Ganginen. The R ilWay.SaIVBnI oncernçd should.be  

.........••..•, 	 . 	. 	. .. 	
••' 	•cr- 

•s• • . 	. 	
. 	 .• 	 $ 

(a) 	
be literate where necessary, 

........ 
	' 	) 	phyical 	,:,. 	 .. 	 • 

Depazttnent/WorkShOP 

	

- 	(c) 	have the aptitode for work to winch they are to be and 

(d) 	
ti 

Stores Rhalasis and Safaiwalas of all Deptta 	 - 

• 	• 5 	- 	. 	. 	. 	 1' 	 • 	• 	• 	 • 	 - 	
5 	 . 	. 	

• 	 ' 	' 

Regular Gangmnen who are transferred to Works BiancWWOT 0PstIraffiG ad 1  

	

• 	
,Commecial Deptt. will count- half the hmgth of continuous jjc for seniority in the new 	

• 

• 	•:- 	
•. cadre in which-they are absorbed. Simnilar Stores Khalasis.and. Safaiwalas of all Departments 

who are absorbed in the Wokshops against the 10% quota will count seniority to the xtPOf 
half the length of COntinuous service However, Gangmen above the age of 45 years and Store — 

	

-. 	Khalasisand 	
quota  . 

of 10% will not he eligible to count any por*in of their a eeCe for thepurPOSe of-J 

seiffonty,  

,(Authomy 	fRndwaYsleUerN0G)56M27 
V 	aaed27956NoE58FP/13dM9ZS9 

/ 	 ted 10275 ACS No 48 issued vide E(NG)li41CFP151Pt Da  
Boa sldtcr No E(NG)197ICYP/10 dated 18698 and 

flAIt•'CDP)2 4:s..l n .4fl02 
S. 	

r 

t.! 	
. 
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